THE MINISTER OF STATES IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA): (a) The purpose of sanctioning of films for public exhibition is 1o
protect the viewing public from pogsible unhealthy influsnce of uncentified films.

(b} Whereas public exhibition of films is govemed by the Cinematograph Act, 1952,
television programme/broadeast is regulated under the Cable Television Networks (Regulation)
Act, 1995 and the terms of permission granted to the channel under the Uplinking/Downlinking
Guidelines issued by the Central Government.

(C) and (d) There is no provision for pre=censorship of programmes telecast by private TV
channels. Howewer, all the private TV channels are required to adhere to the Programme and
Advertising Gode prescribed under the Cable Television Networks (Hegulation) Act, 1995 and
rules framed thereunder. Whereas cantification of films by Gentral Board of Film Gertification is as
per the Cinematograph Act, 1952 and the Rules and Guidelines framed thereundar. At present
thaere is no move for pre-censorship of TV serials, etc.

Foreign magazines
494, SHRI F.R. RAJAN Wil the PRIME MINISTER be pleased to state:

(a) whather Government has allowed printing, publishing and circulation of foreign
magazines in the country ;and

(b if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA): (&) and (b)) Yes, Sir. The Government allowsd the publication of
Indian edition of foreign scientific/technical/speciality magazines/ journals/periodicals in the year
2002 and recently in the year 2008, the Government also allowed publication of Indian editions cf
foreign news magazines dealing with news and current affairs by Indian entity (ies), subject to
certain conditions.

The dstailled guidelines in this regard are availlable on the website of the Ministry of
Information and Broadcasting (wmv.mxb.m’c.m). Till date, permission has been given for
publication of 209 Indian editions of foreign scientific/technical/speciality magazines/joumals.
The ligt is available on the website of the Ministry of Information and Brcadcasting
(. mib.nic. i),

Applications for private TV Channels
495, DR. V. MAITREYAM : Will the PRIME MINISTER of be pleased 1o state:

(a) the total number of applications pending in his Department for permission 1o operate
private TV Channels, State-wise;

(b) the time frame for clearance of such applications by his Ministry;

(c) whether it is also a fact that there is an inordinate dslay in disposal of these

applications jand

(d) the steps that are being taken to streamlineg the process of giving clearances 1o the
pending applications in the minimum stipulated time frame?
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